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adjourned to 19.7.1996 at the request 

of petitiOners counsel. 	/ 

IEMBE.R (LMIN LTRT .LVE) 

nrj 	pattnajk,learned 

counsei for the applicant. 	Challenges the 

order No.55/96 passed by the Senior D.P.O., 

South Eastern Railway, k.hurda Poad on 

19.1.1996. 

I have hcard the learned counsel 

for the applicant . Prima tacie , there is 

no rrerit in this application even for 

admiss Ion. Haie e r, the counsel submits that 

there Is a reoresentation aGainst the order 

of transfer to the Senithr jivisio.,ja l 

Engineer, Khurda ''oad dated 28.6.96. In the 

representation, there is no ixention of the 

auth antics to whom the re - resentation has 

oeen SUomittecj• HOewr, at para4(h) of the 

petition , thereis a ention of this 

authnity.Itake it then that this 
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1 ate r 9. 

is ending oe0re the Senior Divicial Engineer 

and the s:id Senior Divisional Engieer is not mae 

as Respondent in this petiti. Appli-aticn is 

dismissed in 1imir. 

The icarned counsel for tue aplicant 

Shri R.I.Fattnaik, 

wants tov7ithdrawm the application .permissian is 


